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"Learned Sr. C.G.S.C., Mr

respondents.

S. Alj,

for the Neither

applicant nor any authorised person

is preseﬁt for the applicant. List for considera-

tion of admission on 1.12.95.

-

!

!

' Office to .inform the applicant

Member

\

Mr S-Ali,:Sr .C.G.S.C is present for
:the respondents.
Neither the applicant nor any

authorised person is present on his
behalf. Application is dismissed for
default..

Copy of the order may be furni-

shed to the learned Sr.C.G.S.C Mr S.Ali

as requested _andv also to ‘the applicant

the respondents.

Member
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Application under Section 19 of the Administrative
Tribunal Act - 1985,

Title of the Case ¢ Shri Vasant Bhalerao
S/0 Late Pitambar Bhalerao
Working as Sr.Administrative
Officer,Doordarshan Kendra,
Dib rug arh ®

v/s

I
Union of India and others.
s

Sl .NOs Description of Document relied upon Page No.
1. application (in the prescribed form)  01-20

2. A-01 Transfer Order No.40/S-II/95 dt.30.8.95 21

3. A-02 Relieving order No.DIB/DDK/3/95-5/345
dt+29.9.95 22

4. A-03 0.M.N0.19/38/95-8-II dt.6.10.95 rej-
ecting request for cancellation of
Tranafer Order ' _ 23

5. A-04 Details of service of the Applicant 24
6¢ A=05 Circular dt.30.5.95 by ARTEE Associa-
tion regarding instigating other
Associations. _ 25

7. A=06 I.C.M.No.Misc/DIB/95<5/1160 dt.5.6.95 26

8. a-07 Note No.DDK/DIB/MISC./95-8/1245
. dt.13.6.95 . 27-28"

9, A-08 The Association 'ARTEE's' letter No.
: DDK/DIB/ARTEE/95-21 dt.15.6.95 reg-

arding staging agitation against

S#.A.Ofcfﬂgi,/%emgt@wﬁj 29-30
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14,
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16.

17.

18.

19,
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A-09 aApplication dt. 17.6.95 addressed to
Respondent No. 3 for proceeding to
Hon'ble CAT etc. 31

-

A-10 Leave Memo dt. 26,9.95 regarding
grant of leave from 17.,6.95 to 92.8.95 32

A-11 Hon'ble CAT Memo N0.3692 dt.17.8.95
regarding disposal hearing on 28.7.95
in O.A. No, 139/95 : 33-35

A-12 Letter No.DDK/DIB/7(1)/93-5/2439
dt.9.8.95 from Respondent No.3 to
Respondent No. 2 forwarding request
transfer application dt. 8.8.95 by
the Applicant,enclosed thereto 36-37

A-13 Telegram and Speed post copy thereof
dt. 16.9.95 addressed to the Respon=-
dent No. 2 for cancelling/changing
the transfer order dt. 30.8.95 38-39

A=-14 Application dt. 16.9.95 addressed to
the Respondent No. 3 for nto relieving
the applicant etc. together with its
enclousers the aforsaid Annexure A-13 &
a-13(ii) ‘ 40

A-15 Detailed representation dt.29«30/9/95
addressed to the Respondent No. 2 for
not to transfer the Applicant to Aga-
rtala etc. alongwithf medical certif-
icate and Govt. Circular dt.22.6.95 41-45

A-16 Medical Certificate & O.P.D. Card for
food poisoning to the aApplicant from
6.10.95 onwards . 46

A~-17

& $¥X Application dt.6.10.95 to
the Superlntandent of Police,Dibrugarh
for food poisioning case as above 47,48

A-18 Application dt. 6.10.95 to the Resp-
ondant No. 3 for grant of Transfer
T.A.Advance of Rs. 10,000/~ 49
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20, A-19 Order dt. 7.,10.95 sanctioning
Rs. 3300/~ (against Rs.10,000/-)
as Transfer T.AsAdvance . - 50

21, A=~20 Handing over list dt.10.10.95 of Hindi
Books by the Applicant to Clerk-Hindi
Dealing Assistante 51

22, a-21 application dt.14.10.95 addressed to
the Dte.,(Vigildnce) New Delhi 52-55

23. A-22 Memo dt.16.10.95 rejecting grant of
. transfer advance for family members
by ‘the ‘Respondent No. 3 56

24, A-23 Application dt. 17,10.95 addressed to -
the Superintendent of Police regarding
changing lock of Applicants office room
creating hurdles in handing over charge-
enclosing therewith defective T.A.Bill
and a note regarding cashier§sefforts
to obtain applicants signautre on reve-~
nue stamp on the overleaf of Demand
Drafts . .~ ~B7-65

25, A-24 Application dt.18.10.95 for retur-
ning Identity Card v ' 66

26. A-25 Application dt. 21.10.95 to the Super-~
" intendent Of Police regarding hammer
strbdke on the door lock of the applic-
ants quarter . 67

27, A-26 Application dt. 24.10.95 to he Super-
_ intendent of Police regarding telepho-
nic threatening to applicants son in
Pune etc. 68=-71
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH GUWAHATI

Shri.Vasant Bhalerao son of Late Pitambar
Bhalerao presently Resident of Quarter No.
c-18 of the Doordarshan Staff Quarters,
DIBRUGARH-786 003 (Assam), working as
sr.administrative Officer in Doordarshan
Kendra,Dibrugarh relieved to join the
Doordarshan Kendra,Agartala on transfer

in the same capacity. (Resident of PUNE
(Maharashﬁra) i.e. Room No.2,Banakar Colony,
near Patil Works Shbp,Hadapsar, PUNE-444028) .

Present Postal Address - ‘
¢/0- shri Deepak Kumar Das,

chowkidinghee,Udaipur,
PeOe~- C.R.Building,
Dibrugarh - 786 003 (Assam) eec-esso APPLICANT .

VS

1. The Secretary,Mihistry of
Information & Broadcasting,
New Delhi - 110 001.

2. The Director General, Doordarshan,
' Doordarshan Directorate,
Doordarshan Bhavan, Mandi House,
New Delhi - 110 001.

3. shri Makhan Chandra Rajkhowa,
Director, Doordarshan Kendra, ,
Dibrugarh ~ 786 003. ceeceses RESPONDENT:

Contd o. 2.
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DETAILA O F APPLICATION

T) PARTICULARS OF THE ORDERS AGAINST WHICH APPLICATION
1S MADE :-

The Application is made against the following
orders by Shri V.P.Bhalerao, Sr.A.0s of Doordarshan Office
hereinafter called as the Applicant.

a) Office order No.40/S-II/95 dt. 30.8.1995 from
file No.8/2/95-S-II, by the Director General
Doordarshan, New Delhi hereinafter called
as the Respondent No. 2, which is enclosed as
Annexure—A—Ol; transferring the Applicant
from Doordarshan Kendra Dibrugarh to DDK, Agarta

b) order No.DIB/DDK/3/95-5/3451 dt. 29.9.1995
‘(i;e. AnnexureéArO2) relﬁ%ing the Applicant
on 30.9.1995 a.n. by Shri M.C.Rajkhowa, Dire-
ctor Doordarshan Kendra,Dibrugarh hereinafter
called as the Respondent No. 3.

c) The Respondent No. 2 issued the 0.M. No. 19/38/
- 95-8II dt, 6.10,95, as at Annexure-A03, rej-
. édting the request of the Applicant for
cancelling and changing the transfer order
at. 30/8/95. The said OWMe dt.6.10.95 received
by the Applicant on 28-10-95.

II) JURISDICTION OF THE TRIBUNAL : =~ 4
-~ - .~ The Applicqpt:decléres that the subject matter

of the orders against which he wants redressal is within

the jurisdiction of the Tribunal .

III) LIMITATION s~ -
The Applicant further declares that the

application is within the limitation period prescribed in
Section 21 of the Administrative Tribunal Act.,1985.

IV) FACTS OF THE CASE 3= -
' .. -Shri V.P.Bhalerao aged 48 years (Date of birth
14,6.1947) is the applicant who is from Maharashtra,

o B
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whose Home Town is Bombay. His wife is staying in
Pune with one son and one daughter who are educat-
ing in Marathi medium Colleges in Pune. The Appli-
cant initklly joined Government Service as Clerk
Grade II in the Television Centre, Bombay-25, on

5th July,1972. He qualified the Departmentd Examina-
tion for -promotion to the post of Clerk Grade I and
later aléo passed the Departmental Examination

for promotion -to the’poétS'of Head Clerk Accountant
in the first aﬁempt'and was promoted accordingly.
For further promotions no departmental examination
is prescribed. The Applicant is a Scheduled Caste
candidate. He rendered 23 years of service during
which he was promoted as Clerk Gr. I, Head Clerk
Accountant, Sr. Accountant, Administrative Officer
and Srf administrative Office w.e.f. 24-8-77,
27-9-79, 30-1-86, 28-7-87, and 9-11-92 respectively.
During the period of 23 yemrs he was posted in
Bombay thrice, in aurangabad twice and once each at
Varanasi(U.P.), Daltonganj(Bihar) and Dibrugarh(Assar
These detai;S"are shown in- Annexure A~04,enclo$ed.
The Applicant joined Doordarshan Kendra,Dibrugarh on
transfer-in the same capacity as Sr. Administrative
Officer:on-10—5-1993, on tenure of 2 years period,
whose'dqty is concerned with Administration, Estab-

lishment and Accounts matters etc.

2. The Applicant had filed an Application before this
Hon'bleiTribunql as O.A;No;'139 of 1995 which was disposed
of at the hearing- stage itself as per Anqexure-A—ll/enclo—
sed. Though the nature of most of the grievances raised
therein, are not in the ambit of this Hon'ble Tribunal, the
Applicant submits few relevant documents, concerning to
cause the impugned transfer order and the relieving order
at Annexure A—él and Annexure-A-02 respectively. Hence

such relevant letters are enclosed at Annexure-A-05 .to
Annexure A-~09,|which are discussed briefly hereunder;

. | .
3. Shri P.C.Dutta, Unit Secretary of the (Recognised)
Association-of Radio and Television Engineering Employees

v
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at Doordarshan Kendra, Dibrugarh Unit, hereinafter called
as ARTEE issued circular dt. 30-5-95(i.e. annexure-A-05)
amongast other Assoc1atlons inter alia requesting them to
form common platform to fight with authority by ralslng
theirs own demands stating that the authority wasrponcerned
with the Staff Welfare, citing examples of pending demands
of providing ‘Towels & Soaps' and he stated that it was

time for all to raise hands in proteste.

4, That an I+CeM. (Internal Circular Memorandum) NO.

'MISC/DIB/95-5/1160 dt.-5-6-1995 was ciraulated by the

Office of Doordarshan Kendra Dibrugarh, that states 3 All
the Staff members including leaders of Associations should
contact only Director for their grievances avoiding con-~
tacting subordinate officers like Sr. 20/20 to ensure
harmonious and healthy atmosphere. The said I.C.M. is

enclosed as Annexure A-06. ,

5. That at the 1nstance of the- Sald Shr1 P.C.Dutta

the Unit Secretary of ARTEE and his co—worker Shri A.Ke.
Pathak's attempt to contact Sr. A4.0. on 12.6.95, despite
the instructions in the I. C-M; dt. 5.6.95, as discussed

“in the foregoing paregraph, the -Applicant issued a note

dt. 13.6.95 bearing No.- DDK/DIB/MISC/95—S/1244 -1248, stati-
ng the facts therein and requesting to follow the instru-
ctions in the said I.C.M. dt. 5,6.95. The said note is at

annexure-A-07, which is self—explanatory.

6. That the said Shri PsC. Dutta, Unit Secretary
ARTEE addressed a letter No. DDK /DIB /ARTEE/95-21 dt.
15.6.95(i.e. at Annexure-A-08) ‘to the Director, Doordarshan
Kendra, Dibrugarh citing subject as - "Protest ‘against
defamatory Note (i.e. Applicant's Note-dt. 13.6. 95) by

sr. A.O. (the Applicant) and inter alia made false state-

ments that

"a) Mr. P.C. Dutta & A.K. Pathak visited Sr. A.O..
(the applicant) through the direction of Shri
M.Ce Rajkhowa,-Director was a white lie &
baseless.' (The fact was that they told Sr.20
the Applicant that the Director asked them to
contact Sr.A.O. hence they entered Room of

sr. A.0.)

. o .. made
b) He (i.e. the Applicant), venomous and provo-

cative comments against the Director (i.e.

Respondent No. 3) the Head Clerk and other Jl
(I



clerks. His (Applicant’ s) motivation was to defame the
Engineering Staff. He (Applicant) mentioned the Director
(Respondent No.3) as inefficient and threatened the Head
Clerk Mr. Cheﬁia-of transfer ee..... " The Applicant
states that all these are 1ies and fabricated efforts
aimed at the Applicant. Hence the said-shri P.C.Dutta
demanded reprlmandlng to the Applicant and punishment
through degradatlon and w1thdraWal of the said Note dt.
13.6.1995 (i.e. at Annexure A-07) and the said P.C.Dutta,
Unit Secretary, threatened that they shall adopt aglta—
tional path from 19.6.1995 the Monday. The said letter of
the ARTEE dt. 15.6.95 is at annexure-A-08, which is endor-
sed to the Secretary I & B, New Delhi, the D.G.Doordarshan
i.e. the Respondent NO. 1 and 2 respectively the ‘Deputy
nirector Administration (of course in Directorate,Door-
darshan) New Delhi, the various officers in N.E. Region
and theARTEE Units at New Delhl,Calcutta and other Asso-
ciations in Doordarshan, pibrugarh; defaming the Applicant
for his no fault. It will be observed therefrom that while
d01ng so, Shri PeC.Dutta did not enclose the Appllcant‘
Note dt.13-6-95 (Annexure—A-OG) with ARTEES letter dt.
15.6.95 (Annexure-A-08) .

7. Tn this connéction, Applicant has already
submitted the facts in the O. A.N0.139/95 at page4 thereof,
filed in this Hon'ble Tribunal, in which the Applicant
has mentioned that he requested the Director (Respondent
No.3) and submltted‘g?”i%hs 95 (at annexure-A-09) ,followed
by discussion with the Respondent No.3 that the said notic
of -agitation by Shri PeCe. Dutta, Unit Secretary is of law-
lessness, prejudicial to public order,o f wrongful restrain
and of incitment amountlng to subversive of discipline and
harmful to the public interest as an act of unbecoming of
a Government servant of which as-a preventive measure, -
written report should be made to the officer=-in-charge of
the Police Station having jurisdiction, requesting to
regist ; ' .
Pojijee;oizjszfijzsé,t::dsindo?Slng copies thereof to the
s perintendent of Police and the

.

-
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Rule 7(3)(iii) of CCS E® conduct Rules, 1964 (Smamy's
compilation - 1990 Edition). When the Respondent No. 3
was relugtant to take apporoprite action, as above etc.
the Applicant had no other way eXcept to knowk the door
of justice forum i.e. this Hon'ble Tribunal; for which
the applicant proceded on leave to Guwahati from 17.6.95
to 7.8.95 as per leave Memo No. DIB/DDK/7(1)95-S/3425
dt. 26.9.95 as at Annexure A-10, ‘causing financing for
the case 1nclud1ng expendlture on journey and stay at
Guwahati, filing of O.A. No. 139/95 and its hearing and
obtaing certified\copies of the disposal order of the
Hon'ble Tribunal; though no sufficient leave credit was
available to Applicant, he had to request for Earned Leave
for 20 days frcm'l7.6.95 to 6.7.95, Half pay leave for
10 days from 7.7.95 to 16.7.95 and Extra Ordinary leave
for 22 days from 17.7. 95 to 7.8.895 vide leave sanctio-
ning order No. DIB/DDK/7(1)/95 ~5/3425 dt. 26.9.95, as

at Annexure - A~10.

8. As it will be seen from the said transfer

order dt. 30;8;95,,at Annexure-A=10, copy of which is
endorsed at Sr. No. 4 to the (Respondent No. 3) Doordarshan
Kendra Dibrugarh with reference to letter No. DDK/DIB/97(1)
93-P dt; 23.6.95 and 21.7.95, addressed to the Respondent
No. 2 by the Respdndent No; 3. Those letters were sent

to the Doordarshan Directorate during the leave period

of the Applicant i.e., from 17.6.95 to 7.8.95, as stated
above in the foreg01ng paregraph. The Applicant reguested
the Respondent No. 3 to give copies of these letters

£o the applicant vide his letter  dt. 16.9.95 (i.e. Anne-
xure M A-14) -addressed to the Respondent No. 3 who
received it on 23.9.95," as he was on tour. The Respondgnt
while receiving the said letter dt. 16.9.95p told the
Applicant that he would not relieve the Applicantltill
revised transfergy order is reéﬁved as ﬁer his application
dt. 8.8.95 requesting for transfer to choice places. The
said Application dt. 16.9.95 is at Annexure-A-14 and the
said representation dt. 8.8.95 for transfer to choisce
place is at Annexure -a -12 (ii) forwarded to the Respon-
dent No. 2 vide letter No. .DDK/DIB-7(1)/93-5/2439 dt.
9,.,8.,95 as at Annexure-aA-12. The Applicant has requested

at para 4 of his letter dt. 16.9.95 (i.e. Annexure-A-14),

Contd..7
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. to give him the copies of the letters dt. 23.6.95 and

21.7.95 due to which the Respondent No. 2 has issued
the transfer order at Annexure-A-01l. The Respondent did
not give these copies as yet and suddenly relieved the
Applicant on 30.9.95 a.n. without giving the Applicant
an opportunity to explaindmy points. Thus the principles
of natural justicetggviolated and the Applicant is vic-

timised.

9. The said transfer ordef is an outcome of the
aforesaid letters dt. 23.6.95 and 21-7:95 with the coll-
ective efforts of the said ARTEE'S letters/circulars

dt. 30.5.95 i.e. Annexure-a-05, and dt. 15.6.95 i.e.
Annexure A-08 etc., and the fact that the Applicant app-
roached the Hon'ble Tribunal £iling the Application dt.
20,7.1995 against the Respondent No. 3 and others, discl-
osing the corruption cases and mals~practices etc. comitted
by them. The O,A32139/95W"was-heard on 28.7.95 in this
Hon'ble Tribunal and the disposal order was issued vide
Memo No. 3692 dt. 17.8.95 as at Annexure A-1l which might
have reached simultaneously to the Respondent No. 2 the P
Director General, Doordarshan, New Delhi before 30.8.95
and the impugned order of transfer is dt. 30.8.95. As

the applicant submitted Represontation dt. 8.8.95 forwarded
on 9.8.95, (annexure A-12(ii) .and A-1% respectively), the
respondent No. 3 could have: awaited the dgcision of the
Respondent No. 2 on the said representation dt. 8.8.,95
regarding posting of Applicant-to any one of his choice
places i.e. Panaji, Pune, Bombay and Gulbarga, instead

of releiving the Applicant on 30.9.95 a.n. arbef4Yﬁsﬂ

10. The transfer order dt. 30.8.95 was received

on 15.9.95, (Annexure-aA-01) by the Applicant, who sent
telegram and speed post copy dt. 16.9.95 to the'ReSpon-
dent No. 2, as at Annexure-A-13 and al13(ii) requesting
kindly to maintain status gquo avoiding implementation

of the said trahsfer order dt. 30.8.95 according to which
there was a clear vacancyiof Sr. A.O. in Doordarshan
Kendra, Gulbarga, Head Quarter of which is shifted to
Doordarshan Kendra, Lucknow and the H.Q. of the post of
Sr. A.O. which was earlier shifted to Lucknow %s restored

Contd..8
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back to Doordarshan Kendra, Agartala. The Applicant has’
requested for his transfer to Gulbarga by maintaining
status quo. Copy of the. said telegnam and speed post
copy dt. 16.9.95 was handed over to the Respondent No. 3
bringing to his notice the said facts. I£ was also bro-
ught to his notice that the Applicant is 48 (Date of
Birth 14.6.47) and in accordance with the OMM. No. 2/
BEst(c) 79(1) dt. 22.6.79 officers ofNéZneral cadre, who
are above 45 years of age will stand exempted from
border posting, which is at Annexure-a-15(iii). It was
also brbUghﬁ'tb his notice that the applicanht is chronic
patient of hypertension and bhe Respondent No. 3 was
requested kindly not to relieve the Applicant till the
finalisation of the C.A.T. Case being filed, or till the
receipt of the revised transfer order, transferring the
Applicant to Doordarshaﬁ Kendra, Gulbarga or gn¥y of
#his choice places or till the receipt of the promotion
order, whichever is'earlier;-

11. The Respondent NoO., 2 i.e.'the D.G. Doordarshan
New Delhi was also subsequently addréssed the Yepresen-
tation dt. 29-30/9/95, through proper channel, with
advance copy by.speed post which is at Annexure A-=15,
requesting for applicant's transfer to any of choice

places instead of Agartala stating the grounds Justlfying

~such transfer on the basis of the following grounds :

.a) Médiéal Grbund i The Applicant is suffering

from Hypertension with kidney stone since
. . last one year. and presently undergoing the
; . medical. treatmentof Dr. B.C. Medhi,Associate
Professor of Assam Medical College & Hospital,
. Dibrugarh,. who-has advised to continue his
treatment for further period of three months
vide his certificate dt. 29.9.95, as at
Annexure-A-15(ii).. Last year Dr. B.C. Baruah
Sub-Divisional Medical & Health Officer
gave medicai treatment for Hypertension with
L. Emphysema whose treatment was also continued
for a long time whose Medical Certificate is
enclosed at Annexane—A-lS(i).gy“_ oo /@

contde..9 gfiﬁi7
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b) Places of Choice : It will be convenient

for the Applicant to get proper treatment
with the help and care of his family
menbers, if he is transfered to his place
or near places of his choice,which he has
declared as Pune, Bombay, Panaji and Gul-
barga. At Agartala there is no one to look
after the Applicant being very new place
for the Applicant without any friends etc.

c) Alternative measures : The Applicant may

-be exempted from posting at Agartala as
there are alternative measures to transfer
some one else. It appears that the Respon-
dent No. 2 has not maintained any roster
for posting Sr. Administrative Officers &
Administrative Officers in the difficult
places resulting favoritism to juniors and
punishment to seniors violating principles
of equal justice; and punishment to old
aged officers who face problems of health
due to old age and also the disturhances /%
2£ shouldoring the responsibility of
marriagible young daughter etc. residing
at far away places due to posting of BKE
such old aged officersif in the difficult

remote places., -

d) Nature of transfer (as punishment) $ As

it has been evident that the Applicanté
transfer is not a general transfer the
Applicant strongly presumes his transfer
to Agartala is due to some allegations
against him and if it is so, he may be
given reasonablegd dpportunity to explain
his points, other wise it will be a trana-
fer as fhe basis of punishment without any
fault on his pagt and it will violate the
natural justiceyin his case the transfer
order is made vindictively as he has agit-

ated some of his grievances against the

Contd..10
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Respondent No. 3 and others in this Hon'ble

Central Adminkstrative Tribunal. Despite

‘the request of the applicent (Annexure A-14)

the Respondent No. 3 has not given the lette;
dt. 23.6.95 angd 21.7.95, which has resulted in

the transfer of the Applicant. Non-supply

of these documents is violation of XRXHEXDEX

principles of natural justice by the Respon-
dent No. 3.

e) In support of Govt. Circular exempting border

- posting of officers : The Applicant is almost
48 years of age with ill health. He has been
under medical treatment. Reference is invitecd
to the Govt. Circular No. 2/Est(c)/79(1)-
Intelligence Bureau, (M.H.A.) Govt. of India,
dt. 22-6-1979, as at Annexure A-tﬁff?n para
IIT thereof it has been clearly mentioned

that officers of General Cadre who are above
45 years of age will stand exempted from
border posting.

£) On_the basis of Govt. Guideline : In terms
- of the 0.M. No. 20014/3/83~E-IV dt, 14.12.83
the Applicant may be transfered to his one

of the choice plaqes at Pune, Bombay, Panaji,
and Gulbarga as he has éompleted 2 years

of his service at Dibrugarh Doordarshan Ken-
dra on 10-5-1995,

g) Hence the Director General, Doordarshan i.e.
Respondent No. 2 was requested to stay the
transfer order dt. 30-8-95 and altercate
the sald transfer order to one of the places
of choice of the Applicant i.e. the Gulbarga,
Panaji, Bombay, and Pune.

h) Apart from the above it is now stated that

- the Applicant relies up on the fact that
there are some circulars on 'TRANSFER POLICY'
for the places where offices/Stations/Centres
of Akashvani and Doordarshan are located,
according to which all places are calssified
in the A,B,C Categories where an employee
is required to function for a stipulated

i

Contd,..1l1
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minimum period of service. The Applicant
believes that he has to completef TWO

years of service in Dibrugarh excluding

his leave period of -about 13 months. Acc-
ordingly though the Applicant.joiﬁed Door=-
darshan Kendra,Dibrugarh on 10.5.1993, the
Applicant had to proceed on ¢ long term
leave with a feare from the employees who
Ehreatened.him énd also more importantly
due to the feare of the financial irregula-
rities and corruption attitudes of the
Respondent No. 3 and others. But now the
Applicant has‘lodged the complaints with
police and the vigilance senction of the
ReSpondent‘No{ 2 with further proposal and
action to approach the C BQI, and the
approprlate forum of the Hon ble courts
who are having jurisdiction in Guwahati and
Dibrugafh, for*which.presénce of the Applic4
ant in Dibrugarh is of utmost necessity.

The said circulars of 'Trahsfer Policy' is

not available with the Applicant which
will be produced if the authority concerned
gives copies thereof to tﬁe Applicant ‘or
Respondents produce themselves in the
Hon'ble C. AT |

-

124 The Applicant has lodged complaints with the

Dibrugarh Police Authority for seeking Police Protection

etc., vide his applications i.e. the first one dt .6.,10-95
at Annexure A-17, the sec':ond dt. 17.10,.,95 at A-23, the
third dt. 21.10.95 at Annexure A—ZS and the forth dt.

24-10-95 1nter éfla co%plalnlng !

P\

a)

b)

Indulgance of neighbour employees in the
act of food-poisoning to the Applicant,
the medical certificate from Assam Medical.
College Hospital, Dibrugarh is at annexure
A-16,

]

Suddenly changing look of Applicants office
Room by the Respondent No. 3 ereating
problems in handing over the items in that

Contd..l2
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¢) Hammer stroke on the look of the Aplicants
door of Qtr. No. c-18 in Doordarshan Staff

Quarter, Dibrug arh.

d) These facts are only briefed ¢ avoding narr-
ations as these are not within the purview
of this Hon'ble Tribunal for which Dibrugarh
Police Authority gis taking action, leading
to the judicial authority at Dibrugarh;ibdﬂ$f
felephonic threatening by the accused
neighbour employee in staff Quarter to the
son of the Applicant in Pune.

13. The circumtances'as above, forced the Applicant
to appy for Transfer rravelling Allowance Advance for

Rs. 10,000/~ considering the expenditure in respect of
his family members who were to arrive in Dibrugarh in
the recent Diwali Vacation in his childres's colleges #/
in Pune. The said application dt. 6.10.05 is at Annexure
A-18 submitted to the Adminisﬁratﬂwn,officer of Doordar-
shan Kendra/Dibrugarh g116.10.9§,the very day of food
poisoning attempt the Applicant, with a view to go away
from such criminal employees. The Respondent NoO. 3 sanc-
tianed T.A.Advance of Transfer for Rs. 3300/~ only withot
asking sg reasons for applying for the sum of Rse 10,000,
The said sanction order dt. 7.10.95 is at annexure-A-19.
The Respondent No. 3 arranged payment of Rs. 3300/~ thr-
ough the Administmative officer on 28.10.95 and recovere
Rs. 1000/~ (Rupees one +housand) only from the applicant
through the-temporary cashier Shri S. Paul the said sum
of Rs. 1000/~ was given to the Applicant on loan in the
nonth of February, 1995 by the Respondent No. 3, For
the said T.A. ARvance the Applicant had to wait from
30.9}95 a.m. the date of relieving of Applicant by the
Respondent No. 3. Though the Applicant was undergoing
the medical treatment for food poisoning from 6+10.95

to 20.10.95, he sincerely tried to hand over Hindi Books
on 10.10.95 vide Annexure A-20 and when the applicant
went to office on 11.10.95, it was found that the Respon
dent No. 3 changed the door lock of the 0Office Room of
the Applicant creating hardles in handing over the rest

Contd..13 J



of the articles in the said_room. The applicant has
handed over the Identity Card to the concerned clerk
on 18.10.95 vide Annexure A-24.

14, The employees in D.D.K.,Dibrugarh have adopted
tendency to deceive the Applicant one case has been pointed
out about the preparation of false T.A.Bill for Applicant
claiming first class fare, thdugh; to and fro jorney was
undertaken by bus between Dibrugarh and Guwahati. The said
cancelled T.A.Bill is enclosed to Annexure-A-23. Similarly
cashier also tried to obtain signature of the Applicant on
Revenue Stamp for encashment of the Demand Drafts, as
pointed out vide Annegure- A-23(iii). The T.A.Bill Clerk
and the aAdministrative Officer have obtained signatures on
the incomplete TeA.Bill and forcing him to make it pre-
receipted for adjustment of imprest cash T.A.Advance subjec
to verification on return of cashier from his leave else
Rs.500/- was to be deducted from the T.A.Advance paid on
28.10.95 to the Applicant. '

15. ‘Ultimately the Appliéant decided to take action
for redressal of his grieVanées in the appropriate forums
of the courtsAagainst the_corruption cases etc. with |
intimation to the vigilanéelséction of the Respondent

No.2 vide Annexure A-21. . |

V. GROUNDS FOR'RELIEF WITH LEGAL PROVISIONS :-

-

1) "'The said ﬁréhéfer‘of the Applicant from D.D.K.
Dibrugarh to‘be.K., Agartalé is motivated by the fact that
the Applicant-had taken course of action to approach the
Hon'ble C.A.Tffor redressal of his several grievances and
proposals oﬁ,@isciplihary actions etc. and enquiry by the
CeB.I. against Respondeﬁt No.3 etc. depriving the Applicant
to perform his duty to safeguard public property as enun-=
ciated in theé Constitution of India at Article 51-aA (i) as
.thé Applicant tried té prevent public money from corrupted

ones including the Respondent No.3.

2) The said transfer order is based on the

Contd. 1l4.




fabricated false complaints by the defaulters involved
in corruption etc. provocated by the Respondent No. 3
and misguiding the‘Respondent No. 2, none of them took
IEREXKREEE 1egitimate steps to give the Applicant the
reasonable opportunity to explaln and hear the allegati=-
ons against him, in violation of the CCS CCA Rules and
principles of natural justice. Both the Respondants have
not supplied the Applicant ¢opies of communications

etc, resulting in the said transfer.

3) Daxe to the said transfer order the‘Applicant
is deprived of his right to seek redressal in the judi-
cial court -at Dibrugarh, High Court at Guwahati and the
CAT in Guwahati, who are having the jurisdiction of the
cases the Applicant wantstto file against the authority
and other defaulters in DDK, Dibrugarh. Thus the issue
of the said transfer order is violative of the.principles
laid down in Article 39-A of the Constitution of India
that to ensure that opportunities for securing justice
are not detied to any citizen by reason of economic or
other disabilities. The transfer of the Applicant ¢f to
Agartala will obviously make the applicant economically
more sufferer to such extent that hé would leave a hope

~to secHre justice.

4) -The instructions in the O0.M. No. 2/EST(c)/79(1)
Intelligence Bureau dt. 22-6-77 (at Annexure lS(iii)'
Inter~alia stating that officers of general cadre who
are above 45 years of age will stand exempted for bor-.
der posting . « « . o+ are nod considered by the Respon-
dent No. 2 d¥ at the instance of the request of  the
Annexure-f-)
applicant vide his represantation dt. 29- 30/9/95 AThe
rationale behind the said instructions ocbviously are
based on the humanitarian ground that tﬁe persons above
the age of 45 are physically not capable to face the
situations in the border area. The applicant is of 48
years of age; with ailmentvof hipertension. The instru-
ctions can very well be made applicable to Doordarshan
Employees also as there are instances of killings and
kidnappings of DD/AIR Officers in XBXBX the border
areas etcs. Thus the case of the applicant is not treated

Contd..15
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- as egual to the officers of General Cadre in the Intelli-

gance Bureau which is an act of Respondent No. 2 construed
as illogical, unfair, unjust, arbitrary and unreasonble
violative of principles laid down in the Article 14 of

the Constitution of India.

5) . In accordance with the transfer policy'for the
All India Radio and Doordarshan employees, the tenure
posting period at Dibrugarh is prescribed as 2 years
classifying as 'C' category place. The Applicant joined
D.D.K. Dibrugarh on 10.5.1993 and the tenure is deemed
to be extended for the period of leave availed by the
Applicénﬁ. Obviously such policies are of the nature of

self imposed restrictions to ¥KEEPEE @nsure as much
uniformity in the matter of transfer with due consideration
to the convenience of the officers as is possible. There
are many many juniorgand senio:;officers to the Applicant
that they have never worked in the difficult places XKEH
which is also an act of non-observence of equal justice
and violation of Article - 14 of the Constitution of
India. Thus the Respondent No: 2 is having wide scope

of alternative posting in Agartala avoiding victimisation
of the Applicant. Such arbitnafy transfers for the
welfare of the culprits andf?ictimise the sinless persons
like one the Applicant, at the cost of the public expen-
diture amounts to violatiogﬁphe Respondant No. 2 for not

observing the principle duties to protect Government

proporty i.e. money as laid down in Article 51(i) of the
Constitution of India. The Respondent No. 2 has not taken
action en‘;ilprayer for C.B.I. enguiry into the corruption
charges in‘B.D.Kﬂ,Dibrugarh as yet which is also the
similar violative act _on the part of Respondent No. 2.

6) The Réspondent No. 3 released the Applicant
suddenly on 30.9.95 and arranged payment of Transfer T.A.
Advance on 28.10.95 is obivously against the principles

of natural justice and an act of discrimination to
Applicant by the Réspondent No.3 on the ground of Appli-
cants caste as 'Scheduled Caste' and Applicants ¥¥BXK
regian as 'Maharashtra' which is violative of the principle
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1aid down in the Article 14,16,17 and -46. The Applicant
has already pointed out in the O.A.No. 139/95 that the
Respondent No. 3 has recruited general candidates against
the. posts reserved for Scheduled Caste and Scheduled
Tribes.

vI) DETAILS OF THE REMEDIES EXHAUSTED :

The Applicant declares that he has availed of
remedies available to him under the relevant service ru-
les, etd. details of which are given bellow chronologi=-

cally.

a) After recelpt of the Transfer order at
Annexure a=01, on 15.9.95, next day the
‘applicant sent a telegram dt. 16,9.95
(costing RS. 70/-) as at Annexure-a-13,
inter alia requesting the Respondent No. 2
to maintain status quo avoiding transfer
‘from Dibrugarh to Agartala changing it to
Gulbarga, where vacancy exists, in view
of his repfesentation dt. 8.,8.95 declaring
the transfer choice places as, Pune, Bombay

‘Panaji and Gulbarga, as at Annesure-A-lz

b) Copy of the aforesald telegram with few more
details was sent on 16.9.95 itself (costing
Rs. 30/-) as at Annexure-A-12(ii)

c)

.~ Annexure A-l4.was addressed to the Respon-

application dt. 16.9.95 at

"dent No. 3 inter-alia requesting him not

to relieve the Applicant in view of his |
representations as above, till the finalis~
ation of the C:A.T. Case being filed, or
£ill the receipt of the revised transfer
order to Guibargavor any choice place or
till the receipt of promotion order (presu-
med to be due) whichever is earlier bringing
to the notice-of Respondent No. 3, the

® Government instructions in the Memo dt;
22.6.1979 as at Annexure-A-15(iii) laying

down mandatory instructions that officers

——
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of Generel Category above the age of 45
years exempted from Border -posting, ahe[
the Applicant is 48 and a patient of hyp-
.ortension etc,. '

d)" The Applicent seht representation dt.29.9.95
to Respondent No. 2 with an advance copy
by spé? post and copy through proper channel
i.e. through the Respondent No. 3, which
‘is et Annexure-3=-15 alongwith enclosures
"~ thereto. enclosing therewith copies of Govt.
- instructiondf dt. .22.6.1979 regardingd
. exemption of posting at border places of
officers of General cadre above 45 years of
age and also enclosing the medical certifi-
cates from both ‘the Govt. Doctors from whom
the Applicant availed medical treatment for
hlperten31ongjbi

e) Despite the Various communications as above
- the Respondent No. 3 forciably relieved
the Appllcant vide order dt. 29 9.95 as at
Annexure-A~02 without arranging payment- of
Transfer Travelllng Advance and the Applic-
ant helplessly but hopefully avaited revised
transfer order from Respondent No. 2 who

Y3200 e

reJected the request of the
applicant for cancelllng and changing the
‘transfer*order'as'per ReSpendent No.2¢0.M.
dt. 6.10.95 as .at Annexure-A-03 which is
received by.the Applicant on 28.10.95.

VII. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH
ANY OTHER COURT ;-

The'Applicant further declares that he had

not previously filed any application, writ
petition or suit regarding the matter in respect
of which this Application is made, before any

COntd L) 18 *




court or any other authority or any other Bench
of the Tribunal or any such application, writ
petition or suit is pending before any of them.

VIII . RELIEFS SOUGHT s -

In v1ew of the facts mentloned in para 6 above
the Applicant prays for the follow1ng reliefs.

1) Settlng aside, quashlng and st ylng the
transfer order No.40/S II/95 dt.30.8.95 as at

Y —————
Annexure A-0l, the regease order No .DIB/DDK/3451
dts29.9.,95;, as at Annexure A-OZ, and the O+MJ.No.-

19/38/95~s II dt.6.10.95..

2) Maintaining status-quo as it was prior to
30-9#95'i.e.the‘Eg;ng3f the release order until
completion of tenure by the Applicant in Dibrugar]
Doordarshan Kendra, or finalisation of all the
court cases filed .and being filed by the Applican
and CeB.I. enquiry or the request transfer appli-
cation of the applicant if represented.aiﬁﬁxﬁw

P eveciis eanliemml’ .

3) To treat the period of the Applicant as on

duty from the 1ssue of the Sald illegal release
jas Tost

order effectlve from 30 9.95 tlll the stay order

?%‘
- is Justlfled by the Hon'ble CeAdTe
A
t
4) For issue of directions tojthe Respondent‘No.l
and 2 not to -abolish or transfét the post of

Tl‘Sr.Admlnlstratlve Officer in Doordarshé dra,

L.
Dibrugarh or to make any appointment against the
P e . .

said post; and if it is done so, issue of direc-
tions to ammend such orders maintaining status-—qu
to avoid injustice to the Applicant.

5) Cost of the Application.

6) Any other relief to which the Applicant is

entitled to in law and equity in the opinion of
the Hon'ble C.A.T. .
\71' .
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7) Direction to Respondent No.2 to maintain
‘ ’ Ty
suitable roster for posting of Administrative

'Eficers and Sr.Admlnlstratlve Officers in the
Y

difflcult areas strictly in order of juniority
IH—EEZE’;—;;;#Ehat everyone of them is posted in
difficult area avoiding'such transfers in the
cases of old aged persons for, whom it may be left

as optional matter so as to ensure equality.m{/hb

z

8) Directions to Respondent No.2 to adopt the
justifiable policy to transfer the substitute
—— T

of ficer in place of officer who has rendered ser-

—

vice in difficult area, if the substitute officer
is at the choice place of the said officer and
that officer has not earlier rendered service in
difficult areas.

9) Direction to Reépondent No.3 to remove the new

%gck‘placed by him on the door of the office room

of_Eggﬁépp;icant and to retain the old lock of

which one key is with the Applicant and another
duplicate one'With the office.

10) To direct the Respondent No.3_to recover the
T.A.Advance of Rs.3300/~ paid to the Applicant in
suitable instalments @Rs.500/= per month if he get

full mbnthly salary.

11) To direct the Respondent No.3 to give the
opleg of the relevant letters alongwith enclo-
sures thereto, which has caused the issue of the
transfer order and release order of the Applicant

INTERIM ORDER, IF ANY PRAYED FOR -

éendiﬁg final decision on the Application, the

Applicant seeks the following interim relief :-

a) Operation of the said transfer order as at
Annexure A-0l be stayed. Yoy

. , . \.
b) The said relieving order as at Annexure-a-02-

be quashed and set aside.

Contd.20. \/b
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c¢) The intervening period from the date of
relieving on 30.9.95 a.n. till the date of return
_ to Dibrugarh after getting the stay order from
- _ the Hon'ble Tribunals.Office be treated as an

dutye

d) any other relief as the Hon'ble Tribunal

justifies as fit.

X) IN THE EVENT OF APPLICATION BEING SENT BY
REGISTERED POST = ,

The applicant is filing this Application in persor
and praying for hearing on it in person.

XI) PARTICULARS OF Rﬁg;\QBAﬁT/POSTAL ORDER FILED IN

RESPECT OF THE APPLICATION FEE :-
- Ag?szr-

LPo-y & oF 3Zhyoed ACTIS
(R [P

XITI ) LIST OF ENCLOSURERS $-

'As per the details in the 'Appendix-A' i.e.

the list of the enclosures. -

VERIFICATION

, I Shri Vasant Bhalerao, S$/0 Late Pitambar
Bhalerao aged 48 years working as Senior Administrative
Officer in the Office of the Director Doordarshan Kendra,
Dibrugarh (and under impugned orders of transfer to
Doordarshan Kendra;Agartala) presently resident of Quarter
No.Cc-18, Doordarshan Staff Quarters, Dibrugarh- 786 003;
do hereby verify that the contents of paras 4[, to JEZTware
believed to be true on legal advice and contents of paras

. ;EZf‘ X7/ are true to my personal knowledge and
that I have not suppressed any material facts.

EWE”

" OF THE APPLICANT

Dated - 6——//'?)’

Place :- Guwahati. SIGN
To .

The Registrar, , !

Central administrative Tribunal,
Guwahati Bench, Guwahati - 3.
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Copy

=

General Secretary, AIR and Doordars

{f/ o ANnexuae - 11=%4

No.8/2/95~-S.11
Government at India
Directorate General : Doordarshan
Mandi House, Copernicus Marg

]

New Delli the 30th Aug, '99

GFFICE ORDER No. 40,5.11/%5

The Headquarters of the post ot Semior A.0., DOK,

“'ﬁarga s shifted tc DUK, Lucknow. Shri 1.F. Roy, Senior A.O.

ntnnun to work tn DDK, Lucknow against this post.

The fpost cf Senior A.0., DDK, Agartala which was

ted to DDK, Lucknow vide this Directorate’'s order No. 97/94~

dated 24.5.94 (File No. 8/2/94-5.11) is hereby restored to

Agartala.

Snryr  Y.P. Bhalerao, Semidr A.0., DNDDK, Dibrugarh 19

Aeeely transferred to DDK, Agartala 1n the same capdacity.

34

(A.N. SHARMA)
DY. DIRECTOR (ADMN.)

to:

Daardarshan Kendra, Gulbarga.

Doordarshan Kendra, Lucknow.

Doardarshan Kendra, Agartala with reference to letter
DDK/AGT/1(2)/95-S dated 28B.7.95. ' ~
Decorcarshan Kendra, Dibrugarnh with reference to letter Nas.
DDR/D1B/57(1)/53-F datea 23.6.95 and 21.7.95.

NG.

-Shry Y.P. Bhalerac, 3Zenior A,.0. (Thraugh DG, Dibrugerh?

DG:AIR (5.11 Section) New Delhi.
DDA (Vigilance), DG: Doordarshan w.r.t. Nate No. 802/95-V1g

gated 4.8.95. : : .
shan Employees Associa=

tion, 670, Lakshmi Bai Nagar, New Delhui.
ﬁeference folder. - IR ‘

re AT

A/Lgdqq

FOR DﬁRECThR GENERAL

Dosvdersben Matntenance . J .
T ORI ‘
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. , DODROARSHAN KENDRA 3: DIBRUGARH :

c . o b

NO. DIB/0DK/3/95-5/,54%1 Dstad Dibrugarh, the (Eéé}
_ 20th Soptamber, 19995

o R DER

Consequent on his transfer in the same capacity to DOK,
Agartela vide 0G,Doordarshan order Noe 40/5-11/95 file No.8/2/95-S11
dated 30=8~95 Shri V.P. Bhalerao ,5r. Administrative oPficer,

Doordarshan Kendra, Dibrugarh stand, relgéoved from his duties
on the afternoon of 30-09-95 wigh the instruction to raport for
duty to Birector,D0K, Rgartala after availing usual Joining time

8s admiuaibe as por rule.

He should roturn all articlon such an ldentity cnrd,dufﬂ)

. | . \.\;;:7 /////
R - ( M,C.ORAJKHAUA )
- DIRECTOR

books etc. oustanding agalnst himo

To ‘

Shrl V.P. Bhalerao,Sreh.0e.
Doordagrshan Kendra,Dibrugarh,
IRLA Noe i3 - ¢ .

Al J@b
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No.19/38/95-S.11
Gaovernment of tndia
‘Directorate General i Doordarshan
Mandi House, Copernicus Marg

New Delhj the &th Oct., ‘95

QFFICE MEMURANDLIM

Ject : Transfer of Shei V.p, Bhalaran, Senior .0,

L A S A A A

Raference DN, Dibrugarvh s FOY Mo, LDEADIRE/ S0/ 00 /55~

P/&1) daf«d'mﬁ.Q.VS,mn the subject cited abave,
. . LT |

S

r

oan
to

7 The raquest of Shri V.P.'&ha]eram, Beniar  A.0.  for
cellation of his transfar orders ta DK, Agartala and pasting
DOV, Gudbarga has haaen considerad, bub (E has gob hean  (ound

possible to accede g the same at. this stage. MHe may be inforaed
accordingly. : :

{

Ehri Bhalorao may also he relieved and advized to join

.
DDKy AQartala {mmadiately,
{ '
’. l
(N.W. BHARMA)
DY. DIRECIUR (ADMN.)

Director
({Shri M.C. Rajkhowa)

' Doardarshan Kendra

. NO.

- Officer. Camp- DDK,Campus,Dibrugarh, Qr.No,=- 18.<//ﬁa\pVL§

- Ribrugarh

GOVERNMENT OF INDIA
DOORDARSHAN KENDRA 33 DIBRUGARH

\

Daged Dibrugarh,the
+ 19th October, 1995,

¢

pxa/bpx/1412/3795-S/E;¥w&:,

e ’ ’ '
Copy forwarded to Shri V.P.Bhalerao,Sr.Administrative

( R.C.'DAS )

ASSISTANT STATION ENGINEER
FOR  DIRECTOR
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A
"STATEMENT SHOWING V.P., BHALERAQ'S
.t OETAILS OF ENPLOYMENT IN CHRONOLOGICAL onogggﬂ
0ffice/Ilnsatt,./ Post hald From To Scale of " REMARKS
02'9“. ‘ : Pay . : v .
4 - . - . . --—-a.u---;------qm--u‘-.;;n-h-waodhnnl
1) Tolsvisian: Clerk Grado §/7/72 23/8/77 Rs.,110-180
- Contra, Al .
chbay-ZS. . : .
' .+ Rromotion on 2.
2) A1) Indfa,. . Clerk Grady 24/8/77 26/9/79 Rs.330=560 passing Departmen-
Radio, I - | . tal examination.
“Aurangabad

Promotion an
») Central Sales.. Accountnnt. 27/9/719  1/13/81s,425-700 passing Departman-

Unit, ° - ‘ ' tal-Examination
All India Radia, ..
Bambay-20, .. o . .| . L, co s R I
) All Indis Radio, Hoad Clerk 2/11/1 29/1/56 £1.425-700 ‘
Auzangabad, ~CUse , e '
Accountant. '
) Cantral Salaa ur.ﬂccountant 30/1/06 29/7/87 Rs, 1640« Promotion -
unit, . 2900 '
All India Radio, _ S W Ty
Bombay-ZO. s o '
: - . Promotion
> All India Radio, Admlnis- " 20/7/87 12/6/88 s, 2000- R y
VaranOSILU P.)  trativa .. 3200
orricer. T '
A1l India Radzo, Adning s 13/6/08 9/11/92 R54 2000
' Puno-S.,. trativo , 3200
' Qfficor.
Ooordarahan  Sr.Adminic- 69/91/92 9/5/93 Rs.2u00- Promotion
Kondrs, ¢pative : . 3500
Daltanganj. Officer
~ (B1har) . S .
Doordarshan Sr.Adminis- 10/5/93 till R, 2000
Kendra, - trative = - conti- 3500 ’ e
DBibrugarh, - OfPPicer nuing S ‘
(Assam) bu - .
relieved .
3 ~ - . -on 30/9/95 /%7é,
S , g BHALERAD )

in. ADMINISTRRTIVE OFFICER

“ﬁ@:ﬁ'ﬂ, SRR
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gy , ' ASSOCIATION OF RADIO & TELCVISION CHGINEERING SR
L s EmpPLOYLES - ' A\ @
- oA, DOK, DIORUGARI . ' ‘ 23 .
. | - e : .
. c 1 nrR c UL AR, ) \ Patud, Dibrugarh,

o . i : tho 30th mny'QS.

It has bean chsarved that tho euthority is gquite
uncancerned about steff welfere, as for oxamplo our long

<<<) pending domand of providing sesuntial commoditios viz.

towels, 2vuaps {o unationdad. e acen boinyg dogdeived on

diffarent prateats as unavailability, daiayanco nf in ‘

tnanspurt‘étc.A We aru worried eboul all these Rogd taopium. /
*  ue anticipate all athar sections aro also auPferfng From

tha sams negligent attitudes, Our demand provides velfare

not anly (ur Englneering crew rather then othor sections

alsoc. Hence, it is time Pur #11 to ralne handa &n pratact,

. All the concernad gaagulationy are coquested to
raise thair own demand and to flght with authority through

a ‘cainmon pletlocm.

. ' )
Long live Employeea Unity.

Yours fnlthPully,
o §
(§ Byt

( P.Co DUTTA )
Copu tote ' At iz',"“;’:‘:‘far:r:?"o ol
. of nel L.0¢ [
1) Unit Secretary,PSA ‘ 'mﬁﬁmuum9tmmones
00K, Oibrujarh for information apg, ARGIeRARY. BRRLOS,

. \xg)/anlt'Secretary. ADASA, DOK, Dibrugaph'Fﬁf’?ﬁ?%%matbon
fo = -7 and nocessary action.

i S .
3) Unit Secrctary,Smcurity Guard/Drivar Section of DOK, -
' Oitrugarh for information and necossary nction,

4) Unit Sacimtory, Gr-C Abucc&atiun. Dok, Vibrugnrh fa
informaticn and neccsesary action, ‘

’ . §5) 0ffice file.

.

Snnioﬁ%ee/
Doovdsrhes Halntenanc% :
T~ GUWANANI.
e |
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gavEaENY OF INITA " ek
P COURDARSHAN KENORAswsDIURUGARN. e ’
1 : ey e - ’ . . A .
WIHISCIDIEllngQSI llel  datar o Biuaruyern
SN : . tha S5 2ungi0S.4
‘ . C.n?‘-— :

$s G Mo
I AR AR
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WYL the skof? mckbsre Ancluding ivddors cf the Statf
Auanciations nre {nforncd khugy Shuy whould wonesst ouly Lirecvas
-Por thoiy gayuo oF EZiawancoy ¥ anyo oh depun of wny atriue
cosaurlcution atos avaiding contacting subortiinaty ofricers like -
§3A.D/A00 uts§ S0 thﬂthusmnlou and healthy working amoephutﬁ
@oy b zannuxaé in She qffices-—~ | :

T . o
. . _ A

|
. - \ Rl
S | o . { NeGoNTo JKADGA )
' ) | DIICTOR
p] i |

. Driyazs eaption juoluding Beourity Guardas
i g4 Eagineacing Sectiune ' '
3¢ Frogracos Buctions |

‘}( ~ Programag Acainistrative & Adainfutrativs Acaoounts
’ Sacgtqn.' ' R Lo

L Go SToRe0s/ALD.
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¥ COVERMIENT OF InDIA |
Py POUHDARSHRN KENORAS s sOLBRUGANI . . équ

88 DOK/DIN/NISC. /95«87 , ), .t VL% Cotnd niﬁ:u srh
N JALLS / ! (7 tha 13th Juna*9s,

L

¢

‘ ’ﬁ.ﬂ..r.s.

| On 12th June*9S, {n the forsnoon & Shei P.C. Duytta
:!.E.ﬂ. & AK, Pﬂthlk. SeddiAe cams {n the rt{m!'l af Sr.n.0,. ‘
nforming that, they are dirscted by Shed n,C. Rejkhoua, Director
0 eontsct Sr.A.0. for their grievances, The folloving points
oze discusssd and decission of Shpi Ve Bhalerso, Sr. A.0. ves
nfermsd them fn the disgussion,

. The work of pay fixstion consequant on govision of the
- E.Ne acoles R,550/- 900/~ and 200¢/« 3200/~ from 1-1.78
snd from 1-1-1986 respsctively ufll he aterted soon
fzom 13-06-95, »
-
> They told that OTA paymants fzom Se tember, 1994 is
‘ pending. Sr.A.0, celled Shei P.N, aikie, ULC, Wwho
informed thet OTA bills are pending uith the P,.A.0,
sand not {n thias aoffice, Shel M, Konuar, UOC vas alsa
‘called vith the expenditute statamsnt for Mareh® 1996, |
Peom uhich L8 fa observed that durin 1994.95, 0fA '
payment of R,3,28,700/~ uss macde. The neu A.U. Shei
fleman {s compstant OfPficer to look into this setter

. a

henceforth, f

o .- Shei Outfa'told how tha Brivers sre paid O.I.ﬂ,~ggtojfgr
Fetizuary'9S and perhaps upto March*os, ond Jodbri casas |
y, ero ponding from Auvgust'94 or Scptember®94, Orivere i

- arns pald other claims immedistely such as T.A., Medieal

etc., Sr.A.0., tald them, now this fe the port folio of

- A.04°Shrd Memone He pointsd out that it may be 1ike
thet hut Sr.A.0. is ovargll ingherge of AdmIn. & Finance
slap as per Pgnnuel. lence you should give us details,

Sre A0, safd nathing but *all right, let me go {nto
the qgtnila'. . . '

-
Te

PR -Shrl Dutta oxpressed very sorry state aof sPfalr for the _ .
S laps thet credit of E.L. and H,P.L, 18 nat {indicatad N
vhiile isauing lesve memo doarltn hia suggestion a month
8g0s St.A.0. called Shei Mahesvar Bore, LOC wvha shoved -
e one of the sxamples that such E.L. & H.P.L, credit s
'S,&Q““, rentionsd in the leave memo, Km, Sultans A UDC is slso

called uho shouved tuvo examples of such naturs in respeat -
of Engg/Tachnical ataff, ' .

. They axpressad grievances for the gquality of tounls
issuod to all thn Group«C steff,  5r.N,0., told that
M.T.C. t8 the governmant spprovod arganisstion from whom
putchase {s made vithout ohtaining nuotations, In

futurc they mesy sclect semple for this purpose, eo that,'
formality of inviting quotetions may he followed, Shri
‘Outto oxprossed doubt about purchase of touals from NIC |
shope SreN.0¢ pre ~d the tall bell for e paon to call
tho stationary 21! . hel P.J. Core to prore the Psct i
but, hn told Sr,A.0. nat to csll Shri Dore ss At might .
bo thn fact that the purchess was made from NIC shop,

i

KR SN
[N~
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STPE),
C2atzsie .
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then Mr, Dutta citod an example of Dibrugach Radie b%
Stetinn, and 1ittles sngri’y startnd saying thet Offica
should have senae of just.ce to putchaao'gou-la sulte
sble to our prastigo. As this vas disputing insulting
and quazelling point, Sr.A.0, stopped discussion asking
tham to please fPorget the past and let us think about
the future, s» eslready discucsed, Than bhoth of them
vent happliy saying Sr.A.0, ‘THANK YOU',

gt

( VoPo BHALERAQ a
SENIOR ADMINISTRATIVE OFFICER

&Copy To z:-:

1,

4

The Station Ofirector, with & requast not to direct eny
office atnff/kouocin‘lona designatory to Sr.A.0. in
torms of I.CeoMe NoJNISC/D1B/98=58/1160 dt,Sth June®98,
Thay should scs the aoffinially doclarsd *Grievence
aPficer® by D.G. 1.0., the Hasd of Office, procedurely,

.- They should give points {in urit!n only {n teras of

C.Ce5¢ conduct Rula 3 sud para(21) and para No.28 of
Mannual of Offics Pracedure, failing which the under~
signed raqussts the S.D. to provide police protegtion
based on previcus unhealthy, thrsatening cases by Staff
menbers to SzeAdle » ~

\//ﬁhtl M.5. Mamon, Adeinistrative OPficer, 00K, Dlltugllh.f

Shri PoN. Selkia, ULC, Smt Nibedits Mishra Chakraborty
UoC snd Shri Gnu{on Bal, LOC may plwess submit the man
vise datalls of OTA, VA and Medical sleims roopn.tlvlt!
during the ysar 199485 uithi{n 3 deys %o SrefAele Poeltl~
volyy i h yedpect a& DPyivers auﬁ; ' T

Shel P.C. Dutta, Bre.E.A. & Smcrstary ARTEC unit DDK, . .
Nihzugarh uith s roquest to avoid visiting Sr.A.0, a8 |
por 1.C.MN. No.MISC/018/95«5 /1160 dt,.5=6-95 and extend .
cooparatian by giving the points of grisvehces in writie
ng to S.0. Uho will send it to Sr.A.0/R.0. for mecussar|
action and you vill bs {nformsd about the astion taksn, .

Cuq;whzakanﬁmu%n - ‘ ‘-

Vo Agoruani F.H.C

K Pacts atc, in uriting within e chort poriode You Ilg {

e kirdly being thic to the notice af Shri A.Xe PathakedZe

. ™ | 3 . also. : o
f. ) . . 4 ‘
’ Se Sat. T.S. Buragohain, UOC, Shri Mahnawar Bora, LOC with '

instructions to ato:‘ Pay fixation work in respagt of

. Lefie from 13."950 .

5 o

y Y & N

s

l':") - s 17,, ke

T SENOIR AOMINISTRATIVE OFP{CER
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Pie Sdcecter,
OcerJdsrxuhun Kendra,
dabxugarh,

o

./
‘ . [N R I B} AT v
. A, {bsr
. . - .- ' ‘o 2 yne, s . . . i ~‘>,' . |:. . , R '
Aot o af Rwes & Television Bngineerine Faplovae .
Daoordactnae Sascia, (abaagark U, [ €
e e . Fu
S0 U Ry Building, Milae Magar -
' ) N I TRTIONAE '
¢ . e
[ R A e . C o
Rey o 508 100 00 reE 19y oy Date 15 €. 98
Re,

°Lir,

Sub ‘e~ Pretest against defanatery Nete by 5r, A.O.

‘

The underc siqncd has receivad a Neto frem Sr, A.O.

vido letvter Ne. DDK/AIL/MISC/9%-8/1243 dt. 13th June, 1995, The
coutants of the Nete acre humiliatery fictions and aiued at crea-
ting chastic situatien at the station., we strongly protest agair st
the centents and the way it was circulated we put ferward the
toilewing points in this regacd -

1.

B

. 3.

Hocesuaru not. clrcilated like this. As an administ. .-
tive filcer he snculd have understood such triffl..

- -Notes aro muved in file er gant to tha higher authorie

ty. Coplos of Motes are not circulated like this,

-

A3 per his quotatlen M., P.C. Dutta and Mr. A.K. Pathak's
vigit to him threugh the directien from Nr, M.C.RalrhQwa,
Diractur im 3 white lie and basaless, Does the Sr..n.0.
posess evidunge 6£ this comment. Actually we visitec

Mr, Bhale Kau's room cordially and nen formally tu
discuss aboutrthe implement.tion ef Pay revisien vaoriict.
He being owr Aduinistrative Officer, we think, we have
svery rijiht te¢ axpress our appesls befere hiin. It .-
Ms stlategy to swiwon the suberdinuta clerks te Gut.

riQd o the quurries :ad te cover up nis ignozznce.

ﬁo circul .tod mlioutes of the discusalsn but cansaz led

Jhis ewn conmentse He aude venageus ang provecative

" comuents againgt the Directer, the Head Clerk and of lar

Clecks. kis motilvatien wes teo dafame ther Engdnearinc
Staffs. de nentlened the Director a¥ inefficient,he
threateuts the Head Clerk Mr, Chetia of transfar {ii *he
1ine of rx. Haque. All thése consients are omitied from
the minutes. He exprvssed his readyness te entertain
written ceaplaints but fesred face te face discussioen
dus te weakness and leopholes in the adminiutration.

On the ~entrasy he ssked for police protcetieon white
facing nia colleaguas and st ffs in a cordial atwo: .-eyo,
Henceforth none 48 a.lowed to ask him unything phy. .. «11,
Does 3 (¢34 offieer nceads =olice secutity while d«¢ ag
with hiws st:ffy {a o bk wily cordialicy, He tientic: o
previcuy tasntances of threaccning, Deus hs posses u n
evideice in balck and white 7 His 1at -ntien throujn _
citation of suih unhealthy chawtic fi.¢lon 4is vehencntly
dsnoutced,

Contd. ® 9 2 -

Sl
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That sir, we aemand such Imaginative and fictious note
defuming and y hurdllating the Enginvering Staffs must be fmni-diate;
withidiawn, The ctiieer concnrned should be reprimanded and puni. hed

through degradation for Folluting tie ofiicial atmosphere and ¢ - at-
ing chuos . t' the -ff4ce, | ‘

We srall -do t atftational path fiom 19/6/9% monday's if this
anneteric o note i: 1ot withdmwn.' . '

Thanking you
Tours falthfully,

@\)};}/v’d,o\"
( PoC.DUTTA ) |

['ni ry.
Unit Secretdr) o
on vt el & \oigvision
Lg @iy L piLyues

Diluegprh
oviusiahen k@i © !
v i - 10ROV

as oCiati

Copy to 1 ‘ :
’ 1. secretary, Minlskxy of I & B, Naw Delhi for information

. hod necescary acion,

2, Director Gencral, Dourdarshan, New Delhi for informatlon
and rnwcossary action,

3. Chelf En;imor(E/'Z), Doordarshan, Clacutta for informite
ion and necessary action,

4, Deputy Director of Administrative, New Delht for
infarmation and nececssary action,

3, General secretary, AnJEE, dow x;ollhi, for informotion ind

TmCedsary action,

6. Vice Fresident(i/Z) AHTEE, Calguttu,_.for information .nd
WCedsary action,

7o Unit Secretary of ARASA/ESAJDLK, bibrugarh ox inforination
aud. opgessary action, - : .

8, Sr,Administrative Offlcer, UDK.DLb for infcrnation,
9. Xzguunxs A,O, oLIDK,Dibrugarh for infoimation,’

10, Station Enginecr, DOK,DibL:ugarn for informetion,
- V1, Office filn, .

S |
QW‘(C?B/ K2R B -
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GOVERNMENT OF INOIA
DOORDARSHAN KENDRA::sOIBRUGARH

| _ |
§¥0.018]00K|7(1)]| 95=8] 3438 - Dated, Dibrugarh
the 26th Sapt'95,

0 RDER

Shel V.P. Bhalerao, Senior Administrative Officer at this
Kendra has been granted leave on the ground of self porpose as .

follows
1. Earned leave Por 20 days from 17,6495 to 647095,

2, HPL for 10 days from 7.7.95 to 1647495,
3, E.0.L, Por 22 days from 17.7.95 to 768,95,

It is certifiod that after ovniling tho natd loave he
vould cont;nue to hold the same post of Senjor Administrative Officer

at this Kendra and that period of leave would count Por increment,

. | . |
\“Shri{ V.P., Bhalerao, . ,/
Sr. Adminiatrative Officer, \
N — ( m.CY¥ RA HouA

Doordarshan Kendra,
Dibrugarh. DIRECTOR
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847495 Heard the applicant in porson.

L’ ﬁnuauaz,'fhe applicant-hae saveral

Sri Vasant Bhalerao eese Applicant

V5~ A — .
union of Ipdia & Ore. eee Roopondientse A ji‘
PRESENT _ i . .
THE RON'BLE JUSTICE SHI M.G.CHAUDHART, VICE CHAIRMAN 2ﬁ\
THE HON'BLE SHRI G. L. SANGLYINE, MEMGER (ADMN). = Ei

for the Applicont ves In porson

For tha Raspondants .e. Mr. A.K. Choudhury,
. Addln CQGOSOCO

Mr A.K.Choudhury.Addl.C.G.S.C for
respondents 1, 2 and 3 on notice.

o The applicants belongea to faharas<
tra, He is @ member of Scheduled Caste I
community. Ha'uaa’initially posted at
Bombay Television Centre in 1972 and

| yas transferred to Doordarshan Kendra,
Dibrugarh on 10.5.1993 as sonior Adminis=
trative Officer. pccording to him hise
transfer is on tenure basis and at the
end of thet tenure he will be eligible

to be transferred to a place of his
choice and Pune and Bombay are places

of his choice.

grievances against the authorities of i
Doordarshan Kendra, Oibrugarh. He has

'|" sought relief in respect of those |
grievances. HoweveT, we, find that styrict= -
1y speaking these reliefs 8ro not capa- '
ble of being entertained by this Tribunaly
The applicant has to mova.apprOpriate
. authorities for'érant of police protec=
tion. The request to direct enquiry and i

dieciplinary ection against defeulters
Canlc.the rellef to ‘Uthoriﬁa

o~

through
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286,7.95 him to exercise administrative and
Y . - financial pouers do not fall within the
~ .. ..ambit of jurisdiction of this Tribunal, . -
" The applicant cannot seek negative relief
' ;‘ not to tranafer him and to compel the

-
H

e respondent No.2 to transfer respondent No.
- . " A3 to facilitete {nvestigsetion to avoid
. possible tpmpering or.orricial records.,
T The only relief relating to service matter
e SR sought is not to trensfer him on the basis
of false complaint and to tranafer him
" to Doordarshan Relay Centre, Pune but
N L r{‘rbqueat to transfer-the pdét also that
coantTE ...'.doao not ‘fall within the ambit of jurie-
. «ert "7 diction of this Tribunal, Hie prayer for
L e direction for his transfer is also coupled |
with his apprehension that he may be
v transferred on false tomplaint.is pre- -
: mature till the tenuze is over. We
S " therefore fint it difficult to entertain -
- . - the application as disclosing any grie-
' vance at present uhich can be redressed -
o in exerciee of jurisdiction under the
" provisions of the Administrative Tribunals
‘ ' Act. We have explained thg about position
' f‘ L B O to the applicant and he has underatood .
‘ R .} the same. Hence with liberty to the - 7
o applicant to approach the Tribunal in ’ :
the matter of his transfer or .any other
'grievance when arises relating to his
+ gervice condition which is required to be
dealt with by this Tribunal, the epplica-
tion is disposed of as not maintainable,
at this stage. The applicent will be at
liberty to spproach the appropriatn _
'foruna for redressal of his grievancea e,
uhich are dutsida’the purvieu of this '
Tribunal if e0 advised in accordance uith
*" the lauw. Ue make it clear that on compl.

iy uqn of the tm%mlting QFf the == Fampod
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0.AR, 139/95 - @

20,7.95  applicant in N.E.Region has been on
¥  tenure basis it uillt&pon to the
spplicant to epply for transfer to @
place of his choice which request
hovever will be made to the concerned
o authorities to consider nim in accor=
dance with the ‘rules end the decision

('7}'-:%)” will lie with them, This clardfication
R SN should not be underatood as giving
;{7,, s '\53\ any direction to the respondente in an
i::mu }"’ - manner in that respect.

AKQXQ~?@:' _ 'Q’A, Copy of this order may be furni=-

ﬂéé;~l;Q$iT5/ shed to the applicant and Mr A.K.

ST

Registered \\:rith AD .

ﬂao)b. $ 3692—- .
Copy for inforamation & .nBoessary action to ]

o ‘(1 Shri Vasant Bhalerao, $/0, Shri Piteaber Bhalerao, reeident of Qtr. No.C-18,.
Ooordarshan Staf? Qtre., Oibrugarh.

ChOUdhury. Addl.c.GOSOCC

Sd/= VICE CHAIRMAN
8d/~ MEMBER (ADMN)

Date & /7/5 /2y ~

"

i 2) The Sacretary, Ministry of Information & Broadcasting, New Dalhi-110 001,
3) The Director General, Doordarshan, Ooordarshan Bhawan, Mandi Houss,

Copernicus

(4) M. 2

+Ke Choudhury, Add1.CeGuSCoy CuAuTs, Guuahaty Banah, Guwahaty. i

Ty
: / U!ﬁzz)
SECTION OfFICER (2)

PR R e i e 0 - a. .




&

‘na.oux[oxnl7(1)l93-slg

b GOVCRNNLNT OF INDIA .
. DOOROARSHAN KL .ZDRA:CIAUGARN

<79,

To

The Director General,
( SaIl Secticn), :
Doordarshan,
Doordarshan Bhavan, -
Mand{ House,
Coparnicus Marg,

New Delhi « 110 001,

Aniexye g - 12~

o ®

Dated, Dibrucarh

tha #3th Augtos,

.97':3 /;/“; -

5;?.

Sub : Representatioa Submltted by Sri U.P, Ahalerao,
Sr.A.0., CCK, Dibrugarh for tranafer to his
' cho.ce Station,

- Enclosed planse find harnwith a reprosentation for

transfer from Sri V.P. Bhalerao, 58. A.U0., 0° this Kondra, Sri

Bhalarao has complsted 2 yaars services {n this Naendra.,

He is

Pacing some praoblams as his Pamily {s staying at Pune, Maharastra,

Be

thia Station,

cause of language pfoblem he could not bring his children to
Under the circumstances his prayer may bs considered

synpathetibally.

Enclo 3 As above,

Copy to

Thanking you,

Yours faithfully,

( mMeC. RAIKHOWA ).
DIRECTOR :

1. The Uirector General, A1l Indie Radio, Akashvan{
Bhavan, Parliamert Streest, Nouw Delhi = 1, A

' repressntation aubmittsd by Sei V.F. Bhalerao,

fi(/ Sr. A.0. i8 enclosad hereuith for your kind

( necassary action, .

a3 (2 |

42}%! | ,.}..@L' DIRECTER.
) . ¢ .- RN l' /-3/
uon gy ert %\? ' '

K

(@

e~ OTTLBLES
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#fn@ Lisactur Gansral, Gated, tho 8th August®9s,

| (Yalf Soction),
j Coascaxshan,

' Ocordarshan Ohavan,
. Mundl Housa,
ﬁ Capprnicus Marg,

NEUY DELHI-110 001,

u SubtelRgquast of Shri V.P. Ohalerng, Sr.NeN., Prom
| Doordarshan Kandra, Dibrugarh ta Panaji(Coa),
i , Bombay, TV Relay Centre, Pune, Gulbargn in

‘ Publie intersst.

(Thraqgh proper channel)

A .

? Sir,

T I havae assumed chserce in Cocrdarshan Kendra, Cibrugarh

on 10/5/93. Thus thn tuo year tonure of my pusting i: campleted,

) Ag usual, coertain time 13 olso roquirnd to proegnse the transfer
}-. propodalye Honeca I roquast the Diroctorate kindly to conuider the
i tolloulng placas of my choica for my transfor in viou of my chile -
i
{
4

drers education in Pune etc.

1. Panaji(Gga) Dgorcarshan Kencra.

2, TV Ralay Cantre, Pune (V'ith trancfar of post of SreA.0.

- . : vhera House Koaping and Book Koaping function {8

1 managed by minieterigl staff under tho charge af the

; Station Engincer) ' : :

3¢ Sombay(Againat the past of DDA in OCK or with transfer
of post of Sr.A.C. S

4, A1l India Radio Bombey againat the post of SreA.0. -
sgainst uhich Jr.A.0. is Punctioning or againat the
post of ODA in C.5.U, Bombay or in CE(u); office of
AIR & DU, Bombay.

5. Ooordarshan Kendra;Gulbargs (Karnstaka a naur place
to Puna) . S

1 shall he grateful Por your kindnosa to matarialise my
raquast in publis Intercat as early as possibla., - .

Thanking you, .
Youra P 42 Pully,

b N .Kt\-‘)‘fw

A A - (P

PN - - ( v.p. BHALERAD ) 675.

cam TN ~ SENIOR ADMINYSTRATIVE OFFICER |

1y v S ‘ - DOIORDARSHAN KEMNORA

' ' ' ’ OIBRUGARK

‘ Capy to t=- _ T

P 1. Tho Secrotary, Ministry of I & 8, New Dolhi-110001
th o request kindly to consider the abovo matter -

Taympathotically baing proposal of trensfur from
ocordarshan to All India Radio also.

59}% fho Dircctor General, All India Radia, Akashvani
havan, Sansand Marqg, Yew Cclhi-110 001, 5

: :.\B
Q;? The Cirector, Doordarshan Kendra, Oibrugarh in que=
1\ druplicate, uith o request kindly to forusrd the

S Qs application to tho aforaesaid aqthOﬁ{ﬂiij: VS\‘%iED ‘
‘ | 5%/é%ZQBJf1260/ ( U.&@};uanﬂno ) é;

. ' éZZf SENION AOMIMISTRATIVE OFFICER
£ . .

. el BTl

~—— GPWAR o
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To § “‘40&
The Director, ) .

Doordarshan Kandra,
DIBRUGAIN .

“ Sub ¢ Filing of a case in the Hon'ble C.AoT., Guwahati
against my transfer order No,40/S~11 dt .30=8~1995.

Sir' ’

‘I have already informed that the Oiractor General, Doordars=
gshan vide my telegram dt.16-9-95 with a copy thereof by speed post
that ! am going to file a case against the said transfer order(trans-
fering me from DOK, Dibrugarh to DOK, Agartala) coples enclosed. I-
have Inter elia roquested thereln kindly to transfer me to DOK,Gulba=
ga where post of Sr.h.0, exists, by maintaining status quo. 1.8e Holo
of the post of Sr.A.0., of Agartala be continued at pOK, Luknow @8 at
present and H.Q, of SreA.0. retained in Gulbarga {tself instead of
transferring the said post at DDK, Luknov and 1 may ba transfered to

00K, Gulbarga which is one of my choice places

1 am 48{(0ate of Birth 14-6-47) and in accordance with the

2.

0 Mm.No.2/Estt(C)79(1) dt.22-6-1979, employers of the age of 45 years
and above ara not to be transferred to such porder are as like Aizal,
Agartala etc. etc. Hence I will not be transfered to Agartsls as psrl

this order.

3. 1 am a chronic patient of hypertension for which I am
undergaing the treatment for last more than one yeal.

4, From the endorsement of the said transfer order, it is clesr
that this transfer order {s issued based on your letters No.DDK/DIB/
97(1)/93-P dt.23-6=95 and 21=7-95, Hence I request kindly to give me

" copies of these letters Pos sending full fledged representation to

You are required to
No.F 30/
f CCS,CCA

the Directorate and file a case in the C.A.T. Y€
jve me these copies a# per instructions in the G.J.MHALO.M.
5/61=AVD dt.25-8-1961 reproduced 88 G.I1.1.22 under Rule 14 o

Rules 1965,

5, { therefore raquest you kindly rot to reliove me till the
finalisation of tho C.A.T. Case being filéd by me, O till the receipl
of revised transfer order transferring me to QOK, Gulbarga or &ny o
the choice places of mine vide my representation dt. 8-8-95 or till
the receipt of my promotion order which ‘evar is esrliers. :

Thanking yau,

" Enclo : Telegram and@ - Yaurs faiihf ll'y,

Speed post : ) 0

copy dt«16-9-95.. f 9 '
S , ¢?y,,,'- ;L‘3'€§/i 

(.v.P. BHALERAO )

MINISTRATIVE OFFICER

D N

DK, DIBRUGARH.




Dated = 22@_/1_9_95.- @

Te
The Director General, .
DOORDARSHAN, S-Z Sectrom, : -
Doorcdershan Bhawang :
Mandi House,
Ceperfidus Marg,
NEW UELMY = 110 001,
(Through Propar Channel) h
b s awssemnuomcr%cz Lrangfor b Kaye P/%
j1s7eadk of Doa? yerkaton
" Ref &t Qfficg Qrder Ng.g 0/5=13/95 dtd = 30,08419956
8ir,

With due respect snd humble submission I beg to state the
following few lines for considsrdng my transfer order once sgain on

the following points =

1) MEDICAL GROUND

I am suffering from Hypertention with b‘o?/my SSonc
ailment eince last yssr and I om now under treetment of Dre BeCe Medhi
Aastiatg Professor of Asgam Medicel College & Hospital, wuibrugarh
who has advisad me to continue my treatiment for further period of:
3 (thres) monthee One Medical Certificate is snclomed for your kind
perussle If during my treatment I am trensforred to Agaxtala it will

be inconvenisnt for my healthe

- 2) L ACE_OF CHOICE

| I heve already disclosed that place of transfer of my choice
are PUNE, MOMBAY, PANAJI & GULHBARGAe If I am traneferred to my placs
of choice it will be convani-nt for me to get my proper trestment . there
with the help of my framily memberse But at Agartale thers ie no one to

look after mee

3) RMAT IV R

As there is elternative measure to trgnafer some one elss
at Agertels in my plsce I may be exempted from Joining et Agartalio 4

4) NE O RAN i)

Aa my transfer is not a general trensfer I strongly presume
that I have been trensferred at Agartals dua to some allegations against
mee And if it e so, 1 may be givan reasonable epportunity to explain
ny poin ainat my ullagation,if anye Othexwise, it will bes e transfer

of PUNISHMENT without any fault on my part, and it will
naturnl Justice in my casae The transfer order is made

mkﬂd) | | n:um;m.....m;a"e

4




SUNEH L _

vindictively as I have agiteted some of my grievances against the “
local suthority in the Court of Law (CeAeTo)s ‘

s,
1

§) IN SUPPORT OF GOVYe LIKLULAR
That I am now almo.é 40 ysers of age with ill=hesltho

1 have been under medical treatment and in this connection 1 would

1ike to refer Govte Lircular Noo2/Est(C)/79(1) = Intelligence

Bureau, (MsHeAe) Govte of India, Dta«(Melhi end)22nd day of June,1979

in which it is clsarly mentionad that officers of the General Cadre

who are sbove 45 years of age uill stend exempted from Border pottingo

copy encloseX,
6) ON 1S OF GOVTe G IN

i

 That there is also a Central Govte Office Memo Noe20014/
3/63=E=IV dtd, 1441241983 relating to the allowance snd fecilities.
for-civilian em;lnyu of the Centrel Govte merving in the states of
North Esstexn Region and improvements thereofe Accoxding to the suid
Memo, as ‘I have completed 2 (two) yoars service at Dibrugarh Boordarghan
. Kendra on 10051995, my transfer mey he CQnaﬁond for posting to a

Station of my choice as far as poesiblee As such I may be tranaferred

to my place of choice ivse { LB N

_ Undor the circumstences and the points to be conaidor-d.
I graciously pray bsfore you to consider my transfer cess once again
snd be plessed to stay my trensfer order dtde 3040861995 and be

. pleasad to sltercate the said t:anofer4order to my place of choice as
prayed fore

Thanking you,

Encl: D¢kl col wlﬁvéoaxﬂ's Two Ne- . Yours faithfully,
YDOMolE 22+ 6579, .
(V, BH”LD“D)

(6HRT VASANT BHALERAO)
SENIOR ADMINISTRATIVE OFF ICER

¢ o1 3 " DUDRDARSHAN KENDRA, DIBRUGARH.
c g - :
opy te f u//’f' (7] qub’é

: 1¢ The Director, Dibrugarh Doordarahan Kendra, Dibrugerh, fas=4e
Kin 44’&‘ forward ny representation to the Directorats, Doo:Dauhm.Neu Del -

| ————— . —

;, | ft‘-(,o stadochp Hot | adroria of tha mﬂn}d:.
Ao Leey worded T #o Pivetmate ‘$ﬁ7i:éy /fmazea -
m oG s Hence I Moy il ot e re,&weol o*maﬁs’ﬂ

2" firaditadd ; justkipibis” W e
( VO BNALERAD)

52/48257J:2:dL/ s;n:32"1;:?:?::.::3:2'3:?:&;.

BOCARARSHAN KINBRA, DIDRUGARN.
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Aiicque -A-18C1).
Or. C. D, Baruah

e Date, 377000 o :
Huy, No 4540 AMC ey ' .
5.0, M. 8 H,0. e a
Qist, Dibrugarh Place L@@ arens ek by

h)s 4 )76/1(:({“"‘/‘

(20 fd"(('ar"h (# Al n.,\ (om\uw%\

: 7/\15 'c4 Z{é Cult.('-)(b 7,(“'(» Sk \/Ma“i A

BAAQ/«LO) -Ajn’a!’A_-Q@.ow/ 5&{ Y((.ue.\ M/M .’l'.

oy 7" leont xe Mmyovu o Cer}d’cwo';(

F’D M/WO\# . Q,L(d P'c /u_,ﬁ;k C/Q e k/}\f =
QIM /'3 __s" ‘f# ! a ~—£¢_ "K)UV) ﬁ".[’-’)“ ‘ﬁttﬂk’/ﬁ:y

'ff‘ceurh. '%J./).e,rt f(‘nv.w“‘ [2gd M’/l ‘f/)v\ PL/4.¢/27~9 R

- ﬁ/e & p,/(»/oaf £p dw,‘é d‘47 Néncomonn

ek il ek ety 2 xo PPy or ~h: A w,w,

R
’ 30/’7/?6

or. C. D. Byad
sub-Dividnnal Medical & Yeath Office

WURBAauam P H.C. Dist, Didrusard
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Anatyure -4 -1 S Qi)
Ne.2/ES? 1)- . =

Intezliéfiogc%ﬁzgguz : AN (éﬁi
(MHA), Govt. of Indis, '

Delhi, the 22nd June/79.

OFPICE MEMORANDUM
Reference this Bureau's O.M. No.2/BST(C)/77(T),

dated 2,1,1988 forearding a list of difficult border posts -
and conditions for contirmation in the ranks of ACIO-II and

J10-I(Gensral & W/T),

2.

/1

1

" It has been further decided that the inetruotione

contained in the aforeasid O.M. are appiioable to the Repuimxiani
deputaitoniats permanently position shall be as unders. '

A deputationist permanently abeorbed in the rank of
Security Assistant and JIO~II will het be oconfirmed
-in the rank of JIO=I unless he has completed the
specified border posting.

A degutatlonlat ‘permanently abasorbed in the rank of
JI0=1 will not be confirmed in the rank of ACIO-II
unleas he has completed the specified border poating.

/ .
V1IT) Offiocers of the general osdre who are above 45 years
' of age will, however, stand exempted from border posting
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2¢
o 8

4.

5
6.

for the purpoao of oonfirmation,
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( MoCoMOTWANI )
ASSISTANT DIRECTOR,

JD Caloutta,

DD, SIBx Bombay, bhillong.rezpur, Madras, Ohandigarh,
IIBP Chandigarh, J & K, Lucknow, Kbhima.
~ Patna,
AD/JADe ¢ - Jamshed ur. Khlim.gng. Simla, Leh, Amritear.
: Jammu, ibrugarh. iliguri, Srinagar, Varanasi,
Shivpuri, Gangtak, ‘& Pune,

cl0s : Bangalore, Viaayawada. Allahabad, Travandrum,
- Nagpur, Bhopal, Cuttack. Jalipur, Hyderabad.
Delhi, Meerut, Ahmedabad.

‘hief Immigration Officer : .Madras.
All bre/SBS Unit at B Hqre.
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[ & .
( m.%. MEMON )
ADMINISTRATIVE OFFICER
rJR DIRECTOR

- v/}o’, . '
S §3‘§é&3gggxpuﬁ>f§h.4\.®.

\ 0uK, Dibrugarh-

Copy to &~ :
1. The Py & Accouvnts 0fficer, Pay & Account. Office,
T Doordarshan, Hazarika Bhavan, Hriday Ranjan Path,

Guwahati = 3. .
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GOVERNMENT OF INDIA
. DOORDARSHAN KENDRA :3 DIHRUGARH

No.noxlolxalea(zz)l 3;}53. | Dated : Oibrugarh, the

16th Oct*9s.

1=
m
1=
HD.

" With reference to:his application dated 11.10.9%
partaining to advance TA on transfer to DOK, Rgartala for family .
was considered but it is not p0531b19 under rule to pay him any :
subquent_advance a?tar his reliefing from duty on 30.09. qu

He is therefore, advised to submit such claim at
DOK, Agartala and make Purther correspondence with Station Dir-ector

DOK, Agartala. ’
B

M. S MEMON
ADNINIJTRATIVE OFFICER
FUR DIRECTPR

To, '
Shri V.P. Bhalerao, SR. A, 0., DK ffy“%J“
DCK Campus, <1§y

Oibrugarh,

T 2 g, STty - —

Py
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